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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO 884 OF 2022

IN THE MATTER OF:

SANJEEV KUMAR ...APPLICANT
VERSUS

UTTAR PRADESH POLLUTION CONTROL

BOARD & ORS. ...RESPONDENTS

REPLY ON BEHALF OF RESPONDENT NO. 6, M/S PRATEEK
REALTORS INDIA PRIVATE LIMITED

MOST RESPECTFULLY SHOWETH:

1. That the present Reply is being filed on behalf of M/s Prateek
Realtors India Private Limited through its Authorised Representative,
Col. Raj Shekher Sharma, who is competent to swear the Affidavit

on its behalf.

2. That in 1997, the Uttar Pradesh Awas and Vikas Parishad
(“Parishad”) acquired a large tract of land and after dividing the land
into plots, launched a scheme over the said land in 2007-08 under the
name of Siddharth Vihar Yojna, wherein the plots were allotted to
various entities for development of residential and group housing

societies. Despite allotting the plots to various private entities, a large



area under the said scheme is still in the control and supervision of
the Uttar Pradesh Awas and Vikas Parishad, and the Parishad is also
developing the land through construction of flats or residential plots

or other modes.

That apart from its own development over the land, the Parishad is
also responsible for development of the common civic amenities and
facilities inter-alia including construction of roads; Terminal Sewage
Treatment Plant; development of green belt; and laying of water

electricity lines.

That in 2014, a Scheme for Allotment of Bulk Sale Plots in
Siddhartha Vihar, Ghaziabad was floated by the Uttar Pradesh Awas
and Vikas Parishad, wherein tenders were invited for allotment of
five plots for development of group housing. Pursuant thereto, a
consortium comprising of various private entities, with the lead
member of the consortium being the Answering Respondent,
submitted a bid in respect of Plot No. 4/BS-05 measuring 57350.828
square meters and Plot No. 4/BS-01 measuring 97565.68 square

meters and emerged as the successful bidder.

That pursuant thereto, Lease Agreements were executed on

20.06.2014 with respect to Plot No. 4/BS-01 and Lease Agreement



dated 22.02.2014 with respect to Plot No. 4/BS-05. Copy of Lease
Agreement dated 20.06.2014 and Lease Agreement dated 22.02.2014
executed between the Uttar Pradesh Awas Evam Vikas Parishad and
the Answering Respondent is annexed and marked as Annexure-1

and Annexure-2 respectively.

That pursuant to the Lease Agreement, the Answering Respondent
decided to establish a group housing society, in the name of “Prateeck
Grand City” over Plot No. 4/BS-01 & 05 and took steps to secure all
regulatory permissions and clearances from the concerned
authorities, including the Environmental Clearance and the Consent
to Establish. The Answering Respondent was granted the
Environmental Clearance on 11.11.2014 by the Ministry of
Environment, Forest and Climate Change, Government of India and
the Consent to Establish was granted by the Uttar Pradesh Pollution
Control Board on 30.04.2015 and Consent to Operate was granted on
12.02.2021. A copy of Environmental Clearance dated 11.11.2014 is
annexed and marked as Annexure-3. A copy of Consent to Establish
dated 30.04.2015 is annexed and marked as Annexure-4. A copy of
Consent to Operate dated 12.02.2021 is annexed and marked as

Annexure-5.



That the present Original Application has been filed by one of the
residents of the Siddharth Vihar Yojna, alleging that roads, green
belt, drainage and sewage treatment facilities, parks etc. have not
been developed in the area in a proper manner, which is leading to
environmental pollution and also causing great hardship to the
residents. It is pertinent to mention that the discrepancies alleged are
with respect to compliances and development that had to be

undertaken by the Parishad.

That as noted above, Answering Respondent is the Allottee of only
two of the plots in Yojana which encompasses a huge area and
comprises of projects of a myriad nature, ranging from, group
housing schemes, school, college and the associated infrastructure.
Hence, by way of the present Reply, the Answering Respondent is
restricting itself to addressing the concerns regarding environmental

compliances within its project area.

That at the outset, it is respectfully submitted that the Answering
Respondent is a company, which is a reputed presence in the
industrial circles and prides itself on practicing the highest standards
of professional and business ethics in pursuing its commercial

interests. The Answering Respondent has been extremely vigilant in



10.

11.

12.

ensuring that all environmental norms and regulations are complied
with. The company has got all the necessary approvals, licenses and
clearances, required under environmental laws, from the regulatory
authorities and considers the same as not only its liability but also its

duty as part of responsibly conducting its business interests.

That it shall be evident from the contents of the following paragraphs
that no environmental pollution of any kind if being caused by the
Answering Respondent and all environmental compliances have been

strictly ensured by the Answering Respondent.

That with regard to sewage treatment facilities, it is respectfully
submitted that a well-equipped Sewage Treatment Plant with a
capacity of 2000 KLD has been installed at the project site of the
Answering Respondent against the admitted estimated flow of 450
KLD. The Answering Respondent has ensured that the STP is
operational at all times and the parameters of the treated water are
well within the prescribed norms. Presently, the entire treated water
Is being utilised within the premises of the Answering Respondent,

through modes like gardening, washing and flushing.

That it is pertinent to mention that the responsibility of construction

of the Terminal STP, having a capacity of 43 MLD and catering to
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14.

all areas of Siddharth Vihar Yojna, including the project site of the
Answering Respondent, is that of the Uttar Pradesh Awas Evam
Vikas Parishad and currently, the first phase of construction is going
on in relation to the same. The trunk sewer pipeline has been laid by
the Parishad and connectivity to the same has already been provided

from its project site by the Answering Respondent.

That in relation to the management of the solid waste generated in the
premises of the Answering Respondent, it is submitted that the
Answering Respondent has installed an Organic Waste Convertor
[waste composting unit] at the project site, which has the capacity of
1772 kg/day and has entered into an agreement with M/s SVM
Infrastate Pvt. Ltd. for handling the balance amount of solid waste
generated at the project site of the Answering Respondent, a fact
which is also reflected in the Report submitted before this Hon'ble

Tribunal.

That in relation to green belt development, it is respectfully submitted
as against the requirement of planting 388 trees under the approved
plan, the Answering Respondent has planted more than 700
trees within its project site, with the area of the green belt also being
much more than required in the map and the said fact is also indicated

in the Report submitted to this Hon'ble Tribunal. The said exercise
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16.

was undertaken by the Answering Respondent as an extension of its
ideology to ensure development in synchronization with nature and

environment.

That as is abundantly clear from the above submissions, the
Answering Respondent is totally compliant with environmental
norms and has ensured that all environmental compliances are done
at its project site, thus negating the possibility of any pollution being
caused from its project site. The Answering Respondent, as a
responsible entity, is also willing to co-operate and participate in any
exercise that may be undertaken to preserve, protect and improve the

environment in the area surrounding its premises.

That in terms of Government Order dated 26.09.2011 issued by the
State of Uttar Pradesh, it was mandated that in all upcoming
residential schemes in the State, ten percent of the dwellings shall be
constructed for the Economically Weaker Section [EWS] and ten

percent of the dwelling units shall be constructed for Low Income
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18.

Group [LIG] segments of the society. A true copy of Government

Order dated 26.09.2011 is annexed and marked as Annexure-6.

That as shall be evident from the sanctioned map of the project of the
Answering Respondent, a plan for construction of 39 towers has been
sanctioned by the Parishad. Out of the 39 towers, the Answering
Respondent has completed the construction of 24 towers. Thereafter,
the Answering Respondent applied for the Completion Certificate of
16 towers and the Completion Certificate for 12 of the 16 towers was
granted by the Parishad on 16.06.2021 and 06.10.2022. The
Answering Respondent is further undertaking the construction of
EWS /LIG dwellings within the allotted plots in compliance of the
Government Order.

That it is respectfully submitted that compliance of all conditions,
related to the various consents, certificates and permissions granted
to the Answering Respondent, is ensured by the Answering

Respondent with great diligence.



119, That the Respondent No. 6 i.e. M/s Prateck Realtor India Pvt. Ltd. is also a
stél;:eholder in the preservation of environment and adopts all measures so
as to ensure that no pollution is caused due to its actions. In such
circumstances, i is ‘rés-pectfully prayed that the present Original
Application may Kindly be disposéd of, qua the Respondent No. 6 M/s
Prateek Realtor India P'\ft. Ltd.

For Prateek Realtors India Pvt. Ltd,
| Authorised Signatory
Respondent No. 6 _

)}t 2
- VICTORY ASSOCIATES
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO 884 OF 2022

INTHE MATTER OF:

SANJEEV KUMAR - APPLICANT
VERSUS

UTTAR PRADESH POLLUTION

CONTROL BOARD & ORS. ...RESPONDENTS

AFFIDAVIT

I, Col. Raj Shekher Sharma S/o Sh. Deo Sharma, aged about 56 years R/o A-
2/A-64, DDA Flats, Janak Puri, New Delhi-110058, do hereby solemnly affirm

and declare as under:-

1. That I am the Authorized Representative of M/s Prateek Realtor India Pvt.
Ltd. and in that capacity I am fully conversant with the facts of the present

case. I am also duly authorized on behalf of the Company to affirm this

Affidavit.

2. That I have read and understood the contents of the accompanying Reply

p SINGH
Ngﬁ DE\I‘I%\SH' betins and 1 state that the contents of the same are true and correct to



the best of my knowledge derived from the records maintained during the
course of usual business by M/s Prateek Realtor India Pvt. Lid.
That the Annexure annexed to the present reply are true and correct copies

of their respective originals.

. _
____,,,‘.Q‘”“ =
DEPONENT

VERIFICATION:- -
5 7 MAR 9073
Verified at New Dethi on this day of ....., March, 2023 that the contents of
the above affidavit are true to my knowledge, no part of it is false, and
nothing material has been concealed therefrom.

DEPONENT

CERTIFIED THAT T

DEPQ ENT
Shri/Smi/Km 8.0 %

Slo, Wi, Bio..

Hant¥ied By f;h o med p ‘,..;
ol tir

has %ge ?zm No...

that th 3 of the affu h

have been rdad & explained to nim are

true and Correctto his kn 12 eqg

Notary Pubile, Defhi (INDIA)

B 7 MAk 2073
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and M/s PRATEEK REALTORS INDIA PVT. LTD. a company within the

meaning of companies act. 1956, having its corporate office at PRATEEK PRO-
MENAGE, A-42, SECTOR-67, NOIDA U.P through authorised signatory SH.
RATAN MITTAL S/o Late. Sh. JAI PRAKASH MITTAL, R/o D-157, Sector-61,
Noida, G.B. Nagar (U.P.) duly authorized by the Board of Directors vide
Resolution dated 01.04.2014 (hereinafter called the Lessee which expression
shall unless the context does not so admit, include its successor, administrators
and permitted assigns) of the other part.

WHEREAS the plot hereinafier described forms part of the land acquired under
the Land Acquisition Act 1894 and developed by the Lessor for the purpose of
housing and improvement schemes.

AND WHEREAS the Lessor has agreed to demise and the Lessee has
agreed to take on lease the plot on the terms and conditions hereinafter
app=aring for the purpose of constructing Residential Flats according to the U.P.
Housing and Development Eoard regulations 1982 and building plan approved
by the lessor. i 3

AND WHEREAS Lessor has through a sealed Two Bid System selected
M/s PRATEEK REALTORS INDIA PVT. LTD for awarding plot No-04/BS-01 in
Siddharth Vihar Yojna Ghaziabad. The details of which are described in the
schedule to this Lease Dz2ed, on Lease after fulfilling the terms and conditions
prescribed in allotment letter brochure of the said scheme and its corrigendum
circulated / advertisement.

AND WHEREAS M/s PRATEEK REALTORS INDIA PVT. LTD which is
sole company has represented to the Lessor till completion of Project,

AND WHEREAS Lessor has issued the letter of intent No 980 dated
01.02.2014 and revised letter no 2370 dated 29.03.2014 (herein after referred

to as "LOI") in favour of consortium for awarding of plot No-04IB'§fdft”’(‘K?&" 1

97565.68 sqm) in Siddharth Vihar Yojna, Ghaziabad on LEASE,
D”WHEREAS aforesaid consertium has, with prior written permission of

which is lessee in this Deed.
AND: WHREAS i eavenss s+ ssnasnsss which is lead member of aforesaid

Boo s va RN Ry

Lﬁqsozr&%has further represented to the Lessor that it shall continue to hold at
deast 28% of the shareholding in SPC till completion of the project,

GO o B

For Crateek Realtors India Pyt. Lid.

: { @‘

L0 U e AT

Typam, AR

ssor, formed special purpose company (SPC) under the name of ......... ¥ 4 Aoy iy

15
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r‘ AND WHEREAS after incorporation of SPC, aforesaid consortium has
requested the lessor to accept the SPC as the Lessee which shall undertake and
perform the obligations and exercise the rights of the consortium under the LOI
and brochure for executing the project as per provisions of brochure,

* AND WHREAS by its letier NO 4................. dated ................ the SPC has
Qa'iso jeined in the said request of the consortium to the Lessor to accept it as the

6,, essee to undertake and perform the obligations and exercise the rights of
/ consortium under the LOI and brochure including cbligation to enter into_this); ¢
} LE&E DE D. foré ‘,;..“‘L(,.@‘xl»o 3=
6\1 3T z‘f,j‘wm HREAS the lessee has further represented- to the effect that it
7T ‘t%fmmmoted by the selected consortium for the purposes here of, 1
o ,‘.gwﬂ W AND WHEREAS the Lessor has agreed to the said request of aforesai
- consortium and lessee and has accordingly agreed to enter into this LEA
DEED subject to the terms and conditions set forth hereinafter.
NOW THREFORE, in consideration of the foregoing and the respective
ovenants and agreements set forth in this LEASE DEED, the parties to this
& DEED agree as follows. ,
' 1.  Payment of Premium
1.1 Total Premium ¢’ Rs. 3,79,53,04,952.00 (Three Seventy Nine
Crore Fifty Three Lac Four Thousand Nine Hundred Fifty Two Only) (herein
after referred to as total premium amount is payable by Lessee to Lessor, out of
which Lessee has paid Rs. 94,88,26,239.00 (Ninety Four Crore Eighty EIGHT
lac Twenty Six Thousand Two Hundred Thirty Nine only) (which is 25% of
total premium amount) to the Lessor and rest 75% of total premium amount shall
be paid by the lessee to\the +essor in Ten equal Six monthly instaliments with

interest @ 15% Wu within five years in the following manner.

cur Prateek Realtors India Pot, Lid
| . Q__ Cont..............4/-

O aTurw IET
SO Y Ya R aReg Autborised Signetary
S, e
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Due Date Installment (In Lacs)

01.07.2014 to 31.12.2014 41,47,31,949.00

01.01.2015 to 30.06.2015 41,47,31,949.00

01.07.2015 to 31.12.2015 41,47,31,949.00

01.01.2016 to 30.06.2016 41,47,31,949.00

01.07.2016 to 31.12.2016 41,47,31,949.00

01.01.2017 to 30.06.2017 41,47,31,949.00

01.07.2017 to 31.12.2017 41,47,31,949.00

01.01.2018 to 30.08.2018 41,47,31,949.00

gcoooxna:cn-hwm—s'

01.07.2018 to 31.12.2018 41,47,31,949.00

01.01.2019 to 30.05.2019 41,47,31,949.00

1.2
1.3

1.5

14

Total Premium of lease rent Includes the total cost of plot/premium
mentioned in clause 1.1.

In consideration of total sremium amount and yearly rent here by
reserved and the covenants, provisions and agreement herein
contained on the part of the lessee to be respectively paid, observed
and performed, the Lessor DOES HERE BY demise on LEASE to
the lessee that plot of land numbered 04/BS-01 situated in Siddharth
Vihar Yojna, district Ghaziabad contained by measurement
97565.68 sqm and bounded by

On the North by - Plot No- 04/BS-02

On the South by -- Ganga Water Treatment Plant.

On the Eastby - 50m Wide Road

On the Westby  -- Plot No-04/BS-05

TO HOLD the said plot iherein after refereed to demised premises”)
by lessee for the term Five years commencing from execution of this
LEASE DEED. demised premises is more clearly delineated and
shown in the attached plan and therein marked.

In case of default in depositirg the installments or any payment
additional/pannel Interest @ 02% compounded half yearly i.e.
15+2=17% shall be livable for defaulted period on the defaulted
amount.

All payment should be made through a demand draft/pay crder
drawn in favour of "Uttar Pradesh Avas Evam Vikash Parishad,
Ghaziabad" and-payable at Crential Bank of Commarce, Mewar
Institute, sﬁctom. Vasundhara, Ghaziabad

¢ rateek Realtors India Pvt. Ltd. Cont.............. 51/-

VY JET ARET :
BO¥0 g g fer aReg i Q;"
QERI, ifargmrg Authicrised Signatery

19
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151

1.6 The Lessee should clearly indicate his name and details of plots
applied for / allotted on the reverse of the demand draft/pay order.
Premium referred to in this Lease Deed means total amount payable
to the Lessor for the allotted plot.

1.7  All payments should be remitted by due date. In case the due date is
a bank holiday then the Lessee should ensure remittance on the
previous working day. :

1.8 The payment made by the lessee will first be adjusted tcwards the
interest due, if any, and thereafter the balance will be adjusted
towards the premium due and the lease rent payable.

1.9 In case of allotment of additional land, the payment of the pramium
of the additional land shall be made in lump sum within 30 days from
the date of communication of the said additional land as per Uttar
Pradesh Avas Evam Vikas Parishad regulatior (hereinafter refer-ed
to UPAVP regulation).

1.10 The period of default shall be rounded half yearly form the due date
of payment of such installment but subject to maximum 3 (Thrze)
such default shall be allowed after third default. Lessor shall have
right to determine this LEASE and enter into demised premises:
Provided that before determining this LEASE, Lessor shall provide
opportunity of hearing to lessee by giving 15 days nolice to the
Lessee.

20 AREA

The area of plot allotted may slightly vary at the time of handing aver of the
possession. The premium of plot will proportionately vary due to such
variations. If such variation is within 20% limits, no surrender shall bz allowed.
However, if such variation is more than 20%, Lessee will have the option of
surrendering the LEASE and taking back the entire amount deposited oy
him/her without any interest, except the processing fee. The applicable rate of
allotment of additional area shall be the accepted at tender rate of the nearoy
area at the time of communication about the additional land or the original
rate of allotment along with simple interest @ 15% from the date of allotment,
whichever is higher. Payment of premium of the additional land w Il be made
as per clause 1.9 of this lease Deed.

3.0 ASIS WHERE IS BASIS/LEASE PERIOD
The Demised prémises will be accepted by the lessee on an 'As is where is
basis" on a leasg.”for a period 5 years starting from the due date of this

LEASE DEED
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POSSESSION

Possession of Demised premises will be handed over to the Lessee after
execution and registration of this LEASE DEED. Possession of part of
demised premises shall not be allowed.

The Lessee will be authorized to develop and market the flats/plots only after
the lawful possession of the demised premises is taken over by him.

EXECUTION OF SALE DEED

The allottee will have 1o construct on its own minimum twenty five (25)
percent of the total Demised premises as per permissible FAR.

After the approval of the layout plan by Lessor, the Lessze can allot plots and
flats only once- .the irternal development work sucn as internal roads,
"sewerage drainage, culverts, water supply, electricity distribution
/transmission lines, street-lighting etc in that area is in progress.

The free hold registry in favour of end allottees shall be made by Lessor but
only after the development works are complete. At the time of registry, free
hold charges to Lessor and stamp duty to govt. shall be paid by the end
allottee. A

In case of the registry of a flat is proposed, a tri-party deed between the
Lessee the allottees and lessor shall be executed. The responsibility
regarding the quality of the" construction” shall be of the Lessee.

The Lessee shall have to fulfill the following conditicns before the execution of
the Sale deed of the flats/plots in favour of the individual allottee(s):

Lessee shall submit the temporary occupancy (completion) certificate of the
constructed flats on the allotted plot from concerned Department of the Uttar
Pradesh Avas Evam Vikas Parishad (UPAVP) as mentioned in clause-O of
this LEASE DEED

Lessee shall submit “No Dues Certificate” in accerdance with the payment
schedule specified in this LEASE DEED from the Account /Property
Department of the UPAVP. .

The physical possession of the dwelling units / flats/ plots will be permitted to
be given only after execution of sale deed in favour of end allottee. which
shall be in proportion to the amount received against the total premium
amount of the Demised Premeses.

INDEMNITY

The Lessee shall execute an indemnity bend, indemnifying the Lessor
against all disputes arising out of: -

Non-completion of Projest:

Quality of construction and maintenance of area.

Any legal dfspute arising out of allotment to final purchaser.

Cont. et
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6.2 The Lessee shall wholly and solely be responsible for implementation of the
Project and also for ensuring quality, development and subsequent
aintenance of building and services till such time, alternate agency for such
work responsibility is identified legally by the Lessee.

7.0 DOCUMENTATION
The cost and expenses of preparation, stamping and registering this LEASE
DEED and its copies and all other incidental expenses will be borne by the
lessee, who will also pay the stamp duty levied on transfer of immcvable
property, or any other duty or charge that may be levied by any Boa-d
empowered in this behalf. The Lessee shall be responsible to communicate
to the zllottees the condtions applicable to them before making any
aliotment.

8.0 _NORMS OF DEVELOPMENT

The Lessee is allowed to develoo the plots/construct the flats subject to the
following norms.

Maximum permissible 35%
Ground Coverage

Maximum permissible FAR | 2.50

Set backs As per buildirg bylaws

Maximum Height No Limit. ,
Provision of Public and semi | The Layout of the scheme has to be prepared as |
public facilities per the provisions of building bye laws applicable

at the time of allotment and as such park / open
spaces, schools / colleges and other facilities etc
are to be provided in the integrated scheme.

9.0 CONSTRUCTION

9.1 The Lessee is required to submit build ng plan together with the layout plan
showing the phases for execution of the Project for approval within 30 days
from the date of possession and shall start construction within 3 months from
the date of Sanction of plans. The Lessee shall be required to complete the
construction of Project on Demised Premises as per approved layout plan
and get the Completion certificate issued from Architecture and Planning
Department of the UPAVFP within a oeriod of 5 years from the date of
executior of this LEASE DEED. In case of plotted development, the final
purchaser of plot shall have to obtain completion certificate from the Board
within the period of 5 years from the dzt2 of execution of Sale deed.

9.2 Along with the layout plan the Detail Project Report (DPR) shall also be
submitted by Lessee and DPR which shall include land use plan,
specifications of infrastrlicture and services, plans, time table for.
implementation of Rroject in five years, financing of the project, property
manageme&n)f‘maintenance etc.
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Approval shall be granted by lessor within 30 days once it is found in order
and as per building bye laws.

A development agreemant shall also be executed between Lessor and
Lessee in which schedule of implementation, specification, and other
cenditions/ restrictions to ensure the quality of Internal development etc shall
be included.

If any village abadi exists within the Project area, then all the public amenities
shall be provided by the Lessee within the Abadi area .

Tre Lessee shall provice and construct 10% E.W.S and 10% L.I.G flats
within the Project area and these flats shall be allotted to the benefeceries as
per the provision of G.O No.- 3338/-08-1-11-80 vivid/ 2010 dated 26.11 2011,
The selling cost shall also be fixed as per the provisions of G.O.'s

Within the Project area, provision for police station, fire station, dumping

space, sewer treatment plant, police chowki, post office, telephone exchange,

rail booking counter etc. as par the provision of building bye law shall be
made by Lessee Police station, fire station, police chowki plots along with
construction shall be transferred to Lessor free of cost. while other plots can
be dispose off as per norms to the concerning Department of Government of
Utiar Pradesh.

One primary school plot and one primary health centre plot for Government
Department shall also be provided by Lessee and shall be handed over free
of cost to UPAVP.

All the peripheral external development works as may be required to be
carried out up to the Damised Premises including construction of approach
road, drains, culverts, electricity distribution/transmission lines, water supply
and sewerage will be provided by the Lessor / UPAVP.

Without prejudice to the Lessor’s right of cancellation of this LEASE DEED,
the extension of time for the completion of Project, can be extended for a
maximum period of ancther thres years only with penalty as under: For first
year the penalty shall be 1% of the total premium.

For second year the penzity shall be 2% of the total premium

For third year the penalty shall be 3% of the total premium.

Extension for more than three years, normally will not be permitted.

In case the Lessee does no: construct building within the time provided
including extension granted, if any the LEASE DEED shall be liable to be
cancelled and lessor shall have right to re-enter the Demised Premises and
Lessee shall loos alwghts to the Demised Premises and buildings
appurtenant thereto.
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There shall be total liberty on the part of Lessee to decide the size of the
flats/plots or to decide the ratio of the area for flatted& plotted development.
25% of the developed proparty and the buildings constructed on that shall be
retained by Lessor so tnat if there is any dues against acquisition,
development works or land cost, that should be recovered from the same.
The proportionate land shall be released according to the progress of
development works and payments made against land cost to UPAVP.

The minimum width of Road within the scheme area shall be 12.0 m.

The Total Floor Area Ratio (FAR) on the Demised Premises shall be 2.5, In
case the Demised Premises is not being utilized “or Group Housing but for
other uses like commercial, office, Institutional and community facilities, the
FAR allowed shall be within the limit of max FAR allowed for those uses as
per building By laws.

MORTGAGE

The mortgage permission shall be granted (where the plot is not-cancelled or
any show cause notice is not served) in favour of a scheduled Bank
Government Organization Financial Institution approved by the Reserve Bank
of India for the purpose of raising resources, for construction on the Demised
Premises The Lessee should have valid time period for construction as per
terms of the Demised Premises or have obtained valid extension of time for
construction and should have cleared upto date dues of the Demised
Premises premium.

The Lessee will submit the following documents before Lessor for seeking
mortgage permission.

Sanction Letter of the Scheduled Bank Government Organization/ Financial
Institution approved by the Reserve Bank of India.

An affidavit on non judicial stamp paper of Rs.10!- duly notarized stating that
there is no unauthorized construction and commercial activities on the
Residential Area (GroLp Housing).

Clearance of upto date dues of the Lessor. Lessor shall have the first charge
on the plot towards payment of all dues of Lessor. Provided that in the event
of foreclosure of the Damised promises shall be entitled to claim and recover
such percentage, as decided oy the Lessor, of the un2arned increase in
values of properties in respect of the market value of the said Demised
Premises as first charge, having priority over the said mortgage charge: The
decision of the Lessor’s in respect of the market value of the said Demised
Premises shall be final and binding on all the parties concerned.

The Lessor's right to the recovery of the unearned increase and pre-
emptive right to purchase the Damised Premises as mentioned herein before
shall apply equally Iﬁoluntary sale or transfer, be it bid or through
execution of{d)e?@,e of insolvency from a court of law.

For Prateek Realtors India Por, Bént.. ... 10/-
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11.0 TRANSFER OF PLOTS! constructed apartment area.

Without obtaining the prior approval o Lessor the Lessee does'nt have the
right (a) to sub-divide the Demised Premises into suitable smaller plots as per
planning norms and to (b) transfer the same to the interested parties on
payment of transfer charges @ 1% of allotment rate to the Lessor. However,
individual flat/plot will be transferable with prior approval of the Lessor as per
the following conditions:

(i)  The dues of Lessor towards cost of lard shall be paid in accordance with the
payment schedule specified in the Lease Deed before executing of Sale deed
of the flat.

(i)  Transfer of flat will be allowed only after obtaining completion certificate by
the Lessee.

(i)  First sale/transfer of a flat/plot to an zlottee shall be through Sublease-cum
Sale Deed to be executed on the request of the Lessee to the Lessor in
writing.

12.0 MISUSE, ADDITIONS, ALTERATIONS ETC.

12.1 The Lessee shall not use the Demised Premises for any purpose other than
mentioned in the sanctioned layout plan. In case of violation of the above
conditions, Lease shall te liable to oe cancelled and Possession of the
premises shall be resumed by the Lessor and structure ir any on the
demised Premises shall be forfeited by the Lessor.

12.2 The Lessee will not make, by any alteration or additions to the said building or

other erections for the time being on the Demised Premises, erect or permit
to erect any new building on the Demised Premises without the prior written
consent of the Lessor and in case of any deviation from such erms of plan,
shall immediately upon receipt of notice from the Lessor requirng, him to-do
so, correct such deviation as aforesaid. .
If the Lessee fails to correct such deviation within as pacified period of time
after the receipt of such notice, then it will be lawful for the Lessor to cause
such deviation to be corrected at the expense of Lessee who hereby agrees
to reimburse by paying the Lessor such amounts as mayo2 fixed in that
behalf.

13.0 LIABILITY TO PAY TAXES
The Lessee shall be liable to pay all rates, taxes, charges and assessment of
every description impgsed by UPAVP empowered in this behalf . in respect of
the Demised Premis‘:;.
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OVERRIDING POWER OVER DORMANT PROPERTIES

The Lessor reserves the right to all mines, minerals, coats, washing gold,
earth, oil, quarries in on under the Demised Premises and full right and power
at any time to do all acts and things which may be necessary or expediznt for
the purpose of searching for, working and obtaining removing and enjoying
the same without providing or leaving. any vertical support for the surface of
the flats or for the structure for the time being standing thereon provided
always, that the Lessor shall make reasonable compensation to the Lessee
for all damages directly occasioned by exercise of the rights hereby ressrved.
The decision of Housing Commissioner of UPAVP on the amount of such
compensation shall be final and binding on the Lessee.

MAINTENANCE

The Lessee shall have to plan a maintenance programme whereby the entire
Demised Premises and buildings shall be kept:

In a state of good condition to the satisfaction of the Lessor at all times.

And to make available required facilities as well as to keep surroundings in all
times neat and clean, good healthy and safe condition according to the
convenience of the inhabitants of the place.

The Lessee shall abide by all regulations, Bye-laws, Directions and
Guidelines of the UPAVP framed/issued by the concerned authority from time
to time

In case of non-compliance of terms and directions of this LEASE DEED, the
Lessor shall have the right to impose such penalty as the Commissioner of
Board may consider just and expedient.

The lessee shall make such arrangements as are necessary for maintenance
of the buildings and common services and if the buildings are not maintained
properly, Executive Engineer or any officer authorized by Commissioner of
UPAVP, will have the power to get the maintenance done through any other
Agency and recover the amount so spent from the Lessee. The Lessee will
be individually and severally liable for payment of the maintenance amount.
The Uttar Pradesh Apartment (Promotion of Construction, Ownership, and
Maintenance) Act, 2010 and rules and bye laws made their under shall be
applicable on the Lessee end allottee. No objection to the amount spent for
maintenance of the building by the Lessor shall be entertained and decision
of the Houwﬁ\missioner of UPAVP in this regard' shall be final.
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REVISED SITE PLAN OF BULK SALE PLOT NO.

4/B.S.-01 AT SIDDHARTH VIHAR YOJNA,
GHAZIABAD.

NAME OF ALLOTEE :- M/S PRATEEK REALTORS INDIA PVT. LTD. -

PLOT NO. ONLY FOR REGISTRY =
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OFFICE OF THE EXECUTIVE ENGINEER C.D.-16 U.P AVAS
EVAM VIKAS PARISHAD VASUNDHRA YOJNA, GHAZIABAD.
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For the maintenance of township a joint venture agreement between the
lessee and UPAVP shall be executed. Maintenance of external services i.e.
Electric substation, Zonal roads, parks and other amenities shall be done by
UPAVP.

The Lessee shall have the rights to charge one time user charges or
maintenance charges till the town ship is handed over to the local authority.
40% of the money so recovered shall be handed over to UPAVP while
balance money shall be deposited in ESCRO Account which shall be
operated jointly by Lessee and UPAVP.

At the time of handing over the maintsnance of the township to the Society /
Association (RWA), the unutilized money shall be handed over to RWA.

CANCELLATION OF LEASE DEED

In addition to the other speacific clauses relating to cancellation, the Lessor, as
the case may be, will be free to exercise its right of cancellation of Lease in
the following cases:- .

Allotment being obtained through misrepresentation/suppression of material
facts, mis-statement and/or fraud;

Any violation of directions issued or rules and regulation framed by any
UPAVP or by any other statutory body.

Default on the part of the applicant allottee / lessee for breach / violation of
terms and conditions of registration / allotment/ Lease Deed and /or non-
Deposit of registration allciment amount.

If at the time of cancellation of LEASE DEED the Demised Premises is
occupied by the Lessee thereon, the amount equivalent to 5% of the Total
Premium amount of the Demised Premises shall be forfeited by the Lessor
and Board with structure thereon, if any, and the Lassee will have me of the
paid will be resumed by the right to claim compensation thereof. The balance,
if any, shall be refunded without any interest. /

OTHER CLAUSES

In case of any clarification or interpretation regarding these terms and
conditions, the decision of Housing Commissioner of the UPAVP shall be
final and binding. :

If due to any 'Force Majeure” or such circumstances beyond the Lessor's
control, the Lessor is unable to facilitate the Lessee to undertake the activities
with in one year, in pursuance of executed LEASE DEED, the deposits
depending on\the stages of payments will be interest which shall be
calculatew basis of saving account rate of interest
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If the Lessee commits any act of omission on the Demised Premises resulting
in nuisance, it shall be lawful for the Lessor to ask the Lessee to remove the
nuisance within a reasonable period failing which the Lessor shall itself get
the nuisance removed at the Lessee's cost and charge damages from the
Lessee during the period cf subsistence of nuisance.

Any dispute between the Lesser and Lessee shall be subject to the territorial
jurisdiction of the Civil Courts having jurisdiction over District Lucknow or the
Courts designated by the Hon'ble High Court of Judicature at Allahabad.

The Lease Deed will be governed by the provisions of the Rules and
regulations of UPAVP or directions issued.

Dwelling units flats shall be used for rasidential purpose only. In case of
default, render the LEASE liable for cancellation and the Lessee will not be
paid any compensation in this behalf.

Other buildings earmarked fcr community facilities cannot be usec for
purposes other than community requirements.

The Lessee shall not be zllowed to assign or change his role, otherwise the
Lease shall be entire money deposited shall be forfeited.

The Board in larger public interest may take back the possession by maxing

Paymentht\th;;?&aﬂing rate.
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SCHEDULE
(Description of Demised Premises)
Boundaries of the Property Bulk Sale Property No-4/B.S.-01
Area : 97565.68 Sgm

North: Plot No-4/B.S.-02 North : As Per

South: Ganga water Treatment Plant South :  Site

East : 50.00M. Wide Road East : Plan

West: Plot No. 4/B.S.-05 West : Attached

IN WITNESS WHEREOF parties to this LEASE DEED have set their hands
on the date first above written.

—

Witness Mo-1 For and on behal f\essor
1 Sicnatur
2 Neme

3 Address '

Witness Mo-2 WL

1 Signatur: (DGPWWMW“

2 Name On Behalf of R esinoiframissioner
3 Address

Witness No-1

1 » Signature %M’. mA For and on behalf of Lessee

2 Name NARES SG_M No-l

3 Address "Aﬁf’:\& pagay, 444
Witness Ne-2

s ol 3
1 Signature A kn\ﬂm?__ or @rateek Realtors India Pot. Ltd,
2 Name S- %K. N\H-a-o (Signature) Q—

3 Address @ B-1107 Praieek grdvvra Authorised Signstory

sec- 6, ‘Nerda
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Description of Document
Property Description
Consideration Price (Rs.)

First Party
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Government of Uttar Pradesh

Annexure-2
N

NDIA NON JUDICIAL

. . \ ! ;
5 Pradesh Avas EVAm Vikae Parishag | é@gﬂ

o

idesh Avas Evam Vikas P:rishad (UPAVP), Constructed under Uttar
“Praglesh Avas Evam Vikas Parishad Act-1965, Head Office is Situated at
SaE
104, Mahatma Gandhi Marg, L ci{c—rm..hereinafter_calted "Parishad". Its all
/

(o™
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Lease Agreament

e-Stamp

IN-UPQ0260328045901M

21-Feb-2014 02:19,PM .-

SHCIL (F1)/ upshcil01/ GHAZIABAD/ UP-GZB
SUBIN-UPUPSHCIL0100298220280043M

PRATEEK REALTORS INDIA PVT LTD

Article 23 Conveyance

PLOT NO 4/B8S-05, SIDDHARTH VIHAR GHAZIABAD

223,09,47,209
(Two Hundred Twenty Three Crore Nine Lakh Forly Seven
Thousand Two Hundred And Nine orly)

UTTAR PRADESH AWAS AVAM VIKAS PARISHAD
PRATEEK REALTORS INDIA PVT LTD
PRATEEK REALTORS INDIA PVT LTD

15,61,66,500
(Fif.eerCrore Sixty One Lakh Sixty Six Thousand Five Hundred only)
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work done through Housing Commissioner (thereafter is called Lessor)
one party and M/S PRATEEK REALTORS INDIA PVT. LTD., a company
within the meaning of Companies Act, 1956, having its registered office at
PRATEEK PRO-MENAGE A-42, SECTOR-67, NOIDA (U.P.) through
Authorized signatory SHRI RATAN MITTAL S/O LATE SH. JAI PRAKASH
MITTAL, R/O-D-157, SECTOR-61, NOIDA, G. B. NAGAR (U.P.) duly
autnorized by the Board of Directors vide Resolution dated 04.02.2014
(hereinafter called the Lessee which expression shall unless the context
does not so admit, include Society representatives, administrators and
permitted assigns of the other part.)

AND WHEREAS on advertisement published by UPAVP tenders in two-bid
system in the prescribed Application Form for allotment of Bulk-<sale Plots
in upcoming scheme of Siddharath Vihar-Ghaziabad on agreement to
develop on lease period of five years which can be converted into freehold
as per rules and regulations of Board).

AND WHEREAS the Lessor has agreed to demise and the Lessee has
agreed to take on lease the plot on the terms and conditions as prescribed
for the Bulk sale plots in Siddharath Vihar of Parishad Scieme in
Ghaziabad by 226th board resolution no- 12 dated 02-22-2013.
hereinafter appearing for the purpose of constructing Resicential Flats
according to the set backs and building plan approved by the Lessor.

AND WHEREAS the Lessor has through a Sealed Two-Bid tender System
awarded to the lessee the plot hereinafter described, after fulflling the
terms and conditions prescribed in the brochure and its corrigendum'’s,
The Bulk Sale Plot NO.-4/BS-05 (Area 57350.828 sqm) alloted vide
Allotment Letter No-981/EMO.GZB/ DATED 01.02.2014 & Revised Letter
No-1471/EMO.GZB/ DATEC 22.02.2014 for the development and
marketing of Group Housirg Pockets/ Flats/Plots (in casz of plotted
development) on the detailed terms and conditions set out in the said

44



/13//

AND WHEREAS the Lessor approved the name and status of Special
Purpose Company (SPC) on the request of consortium members as
mentioned in accordance with the allotment, vide Allotment Letter
No-981/EMO.GZB DATED 1.2.2014 2014 & Revised Letter
No-1471/EMO.GZB/ DATED 22.02.2014

AND WHEREAS the lessee is a Special Purpose Company comprising of

SI. No Name of Member Share Holding Status

And it has been represented to the Lessor that the consorzium members
have agreed amongst themselves that Nil, having its registered office at
PRATEEK PRO-MENAGE A-42, SECTOR-67, NOIDA (UP.} shall remain
always be the lead Member of the Special Purpose Company till the
temporary occupancy/ completion certificate of at least one phase of the
project is obtained from the Lessor (Parishad). However, the Special
Purpose Company will be allowed to Transfer Sell up to 49.00% of its
shareholding, subject to the condition that the original "Relevant
Members" including the "Lead Member" (on the date of submission of the

tender) shall continue to hold at least 51.00% of the shareholding subject
to the condition that the

“Lead Member" shall continue to hold at least 26% of the shareholding in
the SPC till the completion of the project. In compliance with the Govt.
Order No. 5007/11-5-2010-500(50)/I0 dated 11 October, 2010, issued
by the Department of Tax & Registration, Government Of Uttar Pradesh,
the change in the name of shareholders does not amount to t-ansfer of the
property of the company. The change in Constitution Deed regarding
change in the shareholders as a result of transfer of shares in the
companies is not mandatory to be registered under Section 17 of the
Registration Act, 1908. In addition to this, no stamp duty is leviable on
this CIC deed under Clause 23 of Schedule Ib of the Stamp Act, 1899. No
transfer charges shall be leviable on the transfer of shares in the
Companies, and no prior approval of the UPAVP shall be required for
transferring the shares.) and the "Lead member" shall remain unchanged

till the temporary occupancy/ co pletion certificate of at least one phase
of the project is obtained from thé Lessor.
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Area Considerations

The area of plot allotted may slightly vary at the time of handing over of
the possession. The premium of plot will Proportionately vary due to such
variations. If such variation is within 20% limits, no surrender shall be
allowed. However, if such variation is more than 20%, allottee will have
the option of surrendering the allotment and taking back the entire
amount deposited by him/her without any interest, except the processing
fee. The applicable rate of allotment of additional area shall pe the
accepted tender rate of the nearby area at the time of communication
about the additional land or the original rate of allotment along with
simple interest @ 15% from the date of allotment, whichever is higher,
Payment of premium of the additional land will be made as per clause G,
12 of Bulk sale document.

Payments details and its schedule

1. This in consideration of the total premium of Rs 223,09,47,210.00
(Rs.Two Hundred Twenty Three Crore Nine Lacs Forty Seven
Thousand Two Hundred Ten only) (for 57350.828 sgm. x
Rs.38900.00 per sqm) including 10% Lease-rent of the 90 years
Lessee has paid 25% Premium of Total Cost i.e. Rs 55,77,36,803.00
(Rs. Fifty Five Crore Seventy Seven Lacs Thirty Six Thousand Eight
Hundred Three only) for Bulk Sale Plot NO-4/BS-05 allotted by vide
Allotment Letter No-981/EMO.GZB DATED 01.02.2014 & Revised
Letter No-1471/EMO.GZB/ Dated 22.02.2014. The rest 75%
premium amount Rs 167,32,10,407.00 (Rs One Sixty Seven Crore
Thirty Two Lacs Ten Thousand Four Hundred Seven only) to be paia
10 six monthly installment @ 15% the installment amount is Rs,
24,37,86,757.00 which is starton 1.7.2014. Premium referred to in
this document means total amount payable to the Lesser for the
allotted plot.
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Scheduled for the payments will be as:-
SI. No Due Date Installment (In Lacs)
1 01.7.2014 to 31.12.2014 243786757.00
2 01.1.2015 to 30.6.2015 243786757.00
3 01.7.2015 to 31.12.2015 243786757.00
4 01.1.2016 to 30.6.2016 243786757.00
5 01.7.2016 to 31.12.2016 243786757.00
6 01.1.201 7 to 30.6.2017 243786757.00
7 01.7.2017 to 31.12.2017 243786757.00
8 01.1. 2018 to 30.6.2018 243786757.00
9 01.7.2018 to 31.12.2018 243786757.00
10 01.1. 2019 to 30.6.2019 243786757.00
In case of default in depositing the installments or any payment

additional /penal Interest @ 02% compounded half yearly i.e. 15+2
=17% shall be liable for defaulted period on the defaulted amount.

All payment should be made through a demand draft/pay order
drawn in favour of "Uttar Pradesh Avas Evam Vikas Parishad,
Ghaziabad" and payable at Oriental Bank of Commerce, Mewar
Institute, Sector-4, Vasundhara, Ghaziabad. The Lessee
should clearly indicate his name and details of plots applied for /
allotted on the reverse of the demand draft/pay order. In case the
due date is a bank holiday then the lessee should ensure remittance
on the previous working day. All payments should be remitted by
due dat2. All payments should be remitted by We date. In case the
due date is a bank holiday then the allottee should ensure
remittance on the previous working day.

ForPrateek Realtors India Put. Ltd.
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5; The payment made by the lessee will first be adjusted towards the
interest due, if any, and thereafter the balance will be adjusted
towards the premium due and the lease rent payable.

6. In case of allotment of additional land, the payment of the premium
of the additional land shall be made in lump sum within 30 days
from the date of communication of the said additional land as per
UPAVP regulation.

4 The amount deposited by the lessee will first be adjusted against
the interest and thereafter against allotment money, installment,
and lease rent respectively. No request of the lessee contrary to this
will be entertained.

8. In case of default in depositing the installments, Panel, interest @
2% compounded half yearly i.e. 15+2=17% shall be livable for
defaulted period on the defaulted amount. The max defaulted
compounded half yearly shall six from the due date of that
installment but subject to maximum of three(3) such defaults
shall”™ only be allowed.

9. In case of further default, the allotment offer will be considerad as
cancelled without any further notice and the amount equivalent to
earnest money shall te forfeited. No interest will be paid on such
amounts. However, this is subject to clause H of Bulk sale
document.

As is where is basis/Lease period

The plots will be accepted by the allottee on an As is where is basis"

on a lease for a period starting from the due date of execution of the
lease deed. '

y- 1 tor Prateek Kealtors India Put. Litd.
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Possession

1

Possession of allotted land will be handed over to the Lessee after

2xecution and registration of lease agreement. Possession of part of
land shall not be allowed.

Execution and registration of lease Agreement can be done only
after minimum payment of 25% cf premium is paid.

The Lessee will be authorized to develop and market the flats/plots
only after the lawful possession of the allotted plot is taken over.

Execution of sale deed

1

The land shall be allotted on agreement to development on lease
basis.

The allottee will have to construct on its own minimum twenty five
(25) percent of the total permissible FAR.

The Lessee shall allot an area only once the internal development
work such as internal-roads, sewerage, drainage, culverts,
water-supply, electricity distribution/transmission lines,
street-lighting, etc. in that area is in progress.

After the approval of the layout plan by UPAVP, the lessee can allot
plots and flats only once the internal development work such as
internal roads, sewerage drainage, culverts, water supply,
electricity distribution/transmission lines, street- lighting etc in that
area in progress.

The free hold registry in favour cf end allottees shall be made by
UPAVP but only after the development works are complete. At the

time of registry, free hold charges to UPAVP and stamp duty to govt.
shall be paid by the end allottee.

N~
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6 In case of the registry of a flat is proposed, a tri-party deed between
the Leasee the allottees and UPAVP shall be executed. The
responsibly regarding the quality of the construction shall be of the
lessee.

7 The Lessee shall have to fulfill the following conditions before the
execution of the Sale deed of the flats/plots in favour of the
individual allottee(s):

i Lessee shall submit the temporary occupancy (completion)
certificate of the constructed flats on the allotted plot from
concerned Department of the UPAVP as mentioned in
clause-R of Bulk sale document.

ii. Lessee shall submit "No Dues Certificate' in accordance with
the payment schedule specified in the Lease Agreement from
the Account/Property Department of the UPAVP.

iii.  The physical possession of the dwelling units/flats/plots will
be permitted to be given only after execution of sale deed
which shall be in proportion to the amount received against
the total premium of the plot. Indemnity

The Lessee shall execute an indemnity bond, indemnifying the Board
against all disputes arising out of:

1 Non-completion of Project.
2 Quality of construction and maintenance of area.
3 Any legal dispute arising out of allotment to final purchaser.

The Lessee shall wholly and solely be responsible for implementation of
the Project and also for ensuring  quality, development
and subsequent maintenance of building and services till such time,
alternate agency for such work responsibility is identified legally by the

Lessee. W
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Documentation

The allottee shall deposit due stamp duty for Lease Agreement in the
Treasury of Ghaziabad and should produce a certificate to that effect in
UPAVP, UPAVP within 60 days from the date of issue of Check-list for
execution of Lease Agreement which shall be issued after confirmation of
receipt of allotment money. The cost and expenses of preparation,
stamping and registering the legal documents and its copies and all other
incidental expenses will be borne by the allottee/lessee, who will also pay
the stamp duty levied on transfer of immovable property, or any other
duty or charge that may be levied by any Board empowered in this behalf.
However in case of delay in execution of lease deed by the allottee/lessee,
extension can be granted by Housing Commissioner of UPAVP, at his
discretion or any other officer authorized by him subject to payment of
penalty @ Rs, 1007- for 1000 Sq.Mtrs. per day. The Lessee shall be
responsible to communicate to the allottees the conditions applicable to
them before making any allotment.

Norms of Development

The tenderer is allowed to develop the plots/construct the flats subject to .
the following norms.

Maximum 35%
ermissible
Maximum 2.50
Set backs As per Building Bylaws of UPAVP

Maximum Height |No Limit* subject to ATC clearance.

Provision of public|The layout of the scheme has to be prepared as per the
anc semi publiciprovisions of building bye laws applicable at the time
facilities of allotment and as such park /open spaces, schools/
colleges and other facilities etc are to be provided in
the integrated scheme.

G
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Construction

1. The lessee is required to submit building plan together with the
layout plan showing tne phases for execution of the project for
approval within 30 days from the date of possession and shall start
construction within 3 months from the date of Sanction of plans.
The Lessee shall be required to complete the construction of project
on allotted plot as per approved layout plan and get the Completion
certificate issued from Architecture and Planning Department of the
Board within a period of 5 years from the date of execution of lease
deed. In case of plotted development, the final purchaser of plot
shall have to obtain completion certificate from the Board within the
period of 5 years from the date of execution of Sale deed.

2.  Along with the layout plan the detail project report (DPR) shall also
be submitted which shall include land use plan, specifications of
infrastructure and services, plans, time table for implementation of
project in five years, financing of the project, property management
and maintenance etc.

3. Approval shall be granted within 30 days once it is found in order
and as per building bye laws.

4. Adevelopment agreement shall also be executed in which schedule
of implementation, specification, and other conditions/ restrictions
to ensure the quality of Internal development etc shall be included.

5. If any village abadi exists within the project area, than all the public
amenities shall be provided by the lessee within the Abadi area.
6. The developer /lessee shall provide and construct 10% E.W.S and

10% L.I.G flats within the project area and these flats shall be
allotted to the benefeceries as per the provision of G.O No.- 3338/
-08-1-11-80 vivid/ 2010 dated 26.09.2011. The selling cost shall
also be fixed as per the provisions of G.0'S.

For Prateet Kealtors India Pvt, Ltd.
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Within the project area, provision for police station, fire station,
dumping space, sewer treatment plant, police chowki, post office,
telephone exchange, rail booking counter etc. as per the provision
of building bye law shall be made Police station, fire station, police
chowki plots along with construction shall be transferred UPAVP free
of cost, while other plots can be dispose off as per norms to the
concerning deptt.

One primary school plot and one primary hearth centre plot for Govt
deptt. shall also be provided and shall be handed over free of cost to
UPAVP,

All the peripheral/external development works as may be required
to be carried out up to the allotted plot including construction of
approach road, drains, culverts, electricity distribution/transmission
lines, water supply, sewerage will be provided by the Lesser/UPAVP.

Without prejudice to the Board's right of cancellation, the extension
of time for the completion of Project can be extended for a
maximum period of another three years only with penalty as under:

. For first year the penalty shall be 1 % of the total premium.
. For second year the penalty shall be 2% of the tetal premium.

. For third year the penalty shall be 3% of the total premium.

Extension for more than three years, normally will not be
permitted.

In case the Lessee does not construct building within the time
provided including extension granted, if any, for abecve, the
allotment lease deed as the case may be, shall be liable to be

cancelled. Lessee shall loose all rights to the allotted land and
buildings appurtenant therejo.
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There shall be total liberty on the part of allottee /lessee to decide
the size of the flats/plots or to decide the ratio of the area for flatted
& plotted development.

25% of the developed property and the buildings constructed on
that shall be retained by UPAVP, so there if this is any dues against
acquisition, development works or land cost that should be
recovered from the same. The proportionate land shall be released
according to the procress of development works and payments
made against land cost to UPAVP,

The minimum width of Road within the scheme area shall be 12.0m.

The total floor area ratio on the land shall be 2.5 in case the land is
being utilized for Group Housing but for other uses like commercial,
office, Institutional and community facilities, the FAR allowed shall
be within the limit of maximum FAR allowed for those uses as per
building By laws.

Mortgage

The mortgage permission shall be granted (where the plot is not-cancelled
or any show cause notice is not served) in favour of a scheduled Bank I
Govt. organization! financial institution approved by the Reserve Bank of
-ndia for the purpose of raising resources, for construction on the allotted
plot. The Lessee should have valid time period for construction as per
terms of the lease deed or have obtained valid extension of time for
construction and should have cleared upto date dues of the plot premium.
The Lessee will submit the following documents:

d.

Sanction Letter of the scheduled Bank! Govt. Organization/ financial
institution approved by the Government of India.

An affidavit on non judicial stamp paper of Rs. 10!- duly notarizad
stating that there is no unauthorized construction and commercial

activities on thtﬁﬁntié\l Area (Group Housing).
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c. Clearance of upto date dues of the UPAVP.UPAVP shall have the first
charge on the plot towards payment of all dues of UPAVF. Provided
that in the event of foreclosure of the mortgaged charged property,
the UPAVP shall be entitled to claim and recover such percentage,
as decided by the UPAVP, of the unearned increase ir values of
properties in respect of the market value of the said land as first
charge, having priority over the said mortgage charge: The decision
of the UPAVP in respect of the market value of the said land shall be
final and binding on all the parties concerned.

The UPAVP's right to the recovery of the unearned increase and
pre-emptive right to purchase the property as mentioned herein
before shall apply equelly to involuntary sale or transfer, be it bid or
through execution of decree of insolvency from a court of law.

Transfer of plots/ constructed apartment area.

Without obtaining the prior zpproval, the lessee does'nt have the right to
subdivide the allotted plot into suitable smaller plots as per planning
norms and to transfer the same to the interested parties witn the prior
approval of UPAVP on payment of transfer charges @ 1 % o~ allotment
rate. However, individual flat/plot will be transferable with prior approval
of the Board as per the following conditions:

(i) The dues of UPAVP towards cost of land shall be paid in

accordance with the payment schedule specified in the Lease
Deed before executing of Sale deed of the flat.

(i) The lease deed has been executed.

(iii) Transfer of flat will be allowed only after obtaining completion
certificate by the Lessee.

(iv) First sale/transfer of a flat/plot to ah allottee shall be through

a sale Deed to be executed on the request of the Lessee to the
Board in writing.
/
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Misuse, Additions, Alterations Etc.

A7 The Lessee shall not use the allotted land for any purpose other than
mentioned in the sanctioned layout plan. In case of violation of the
above conditions, allotment shall be liable to be cancelled and
possession of the premises along with structure thereon, if any,
shall be resumed as per regulations of board.

2. The Lessee will not make, any alteration or additions to the said
building or other erections for the time being on the demised
premises, erect or permit to erect any new building on the demised
premises without the prior written consent of the Lessor and in case
of any deviation from such terms of plan, shaft immediately upon
receipt of notice from the Lessor requiring him to do so, correct such
deviation as aforesaid.

3 If the Lessee fails to ccrrect such deviation within a specified period
of time after the receipt of such notice, then it will be lawful for the
Lessor to cause such deviation to be corrected at the expense of
Lessee who hereby agrees to reimburse by paying to the lessor such
amounts as may be fixed in that behalf.

Liability to pay taxes

The Lessee shall be liable to pay all rates, taxes, charges and assessment
of every description imposed by any Board empowered in this behalf, in
respect of the plot, whether such charges are imposed on the plot or on
the tuilding constructed thereon, from time to time.

Overriding power over dormant properties

The lessor reserves the right to all mines, minerals, coats, washing gold,
earth, oil, quarries in or under the plot and full right and power at any time
tc do all acts and things which may be necessary or expedient for the
purpose of searching for, working and obtaining removing and enjoying
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the same without providing or leaving, any vertical suppcrt for the surface

of the flats or for the structure time being standing thereon provided

always, that the Lessor shad make reasonable compensation to the

Lessee for all damages directly occasioned by exercise of the rights
hereby reserved. The decision of Housing Commissioner of Board on the
amount of such compensation shall be final and binding on the
applicant/allottee/lessee.

Maintenance

2

a)

b)

The Lessee shall have to plan a maintenance programme whereby
the entire demised premises and buildings shall be kept:

In a state of good condition to the satisfaction of the Lesszcr at all
times.

and to make available required facilities as well as to keep
surroundings in all times neat and clean, good nealthy and safe

condition according to the convenience of the inhabitants of the
place.

The Lessee shall abide by all regulations, Bye-laws, Directions and
Guidelines of the Board framed/issued by the concerned authority
from time to time.

In case of non-compliance of terms and directions of Board, the
Board shall have the right to impose such penalty as the
Commissioner of Board may consider just and expedient,

The lessee shall make such arrangements as are necessary for
maintenance of the buildings and common services and if the
buildings are is not maintained property, Executive Engineer or any
officer authorized by Commigsioner of UPAVP, will have the power to
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get the maintenance cone through any other Agency and recover
the amount so spent from the lessee. The lessee will be individually
and severally liable for payment of the maintenance amount. The
rules/regulation of Uttar Pradesh Apartment (Promotion of
Construction, Ownership, and Maintenance) Act, 2010 shall be
applicable on the lessee/end allottee. No objection to the amount
spent for maintenance of the building by the lessor shall be
entertained and decision of the Housing Commissioner of UPAVP in
this regard shall be final.

7 For the maintenance of township a joint venture agreement
between the lessee/ developer and UPAVP shall be executed,
maintenance of external services i.e. Electric sub station, Zonal
roads, parks and other amenities shall be done by UPAVP.

6. The lessee shall have the rights to charge one time user charges or
maintenance charges till the town ship is handed over to the local
authority. 40% of the money so recovered shall be handed over to
UPAVP while balance money shall be deposited in ESCRO Account
which shall be operated jointly by lessee and UPAVP.

¥ i At the time of handing over the maintenance of the township to the

society (RWA), the unutilized money shall be handed over to RWA.
Cancellation of lease deed.

In addition to the other specific clauses relating to cancellation, the
Board/Lessor, as the case may be, will be free to exercise its right of
cancellation of lease/allotment in the case of:

1. Allotment being obtained through misrepresentation/suppression of
material facts, mis-statement and/or fraud.

Ze Any violation of directions issued or rules and regulation framed by
any Board or by any other statutory body.

3 Default on the part of the applicant/ allottee / lessee for breach /
violation of terms and conditions of registration/allotment/lease

and/or non-depoWotnsQenf‘amount.
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4. If at the same time of cancellation, the plot is occupied by the
Lessee thereon, the amount equivalent to 5% of the total premium
of the plot shall be forfeited and possession of the plot will be
resumed by the Board with structure thereon, if any, and the Lessee
will have no right to claim compensation thereof. The balance, if
any, shall be refunded without any interest.

Arbitration

In the event of any dispute, difference or any question with regard to the
Planning, construction, development or interpretation of this agreement
or anything connected there with and contained in this agreement with
regard to the rights and liabilities and duties of the parties hereto, the
same shall be referred to for arbitration to Housing Commissioner and his
decision on behalf shall be final and binding on the lessee However, it is
hereby provided that the arbitrator aforesaid shall make his award within
one year from the date of arbitration entering into reference.

Other clauses

s The Board / Lessor reserves the right to make such additions
alternations or modifications in the terms and conditions of
allotment/lease deed/sale deed from time to time, as may be
considered just and expedient.

2. In case of any clarification or interpretation regarding these terms
and conditions, the decision of Commissioner of the Board shall be
final and binding.

3: If due to any 'Force Majeure" or such circumstances beyond the
Board's control, the Board is unable to make allotment or facilitate
the Lessee to undertake the activities with in one year, in pursuance
of executed lease deed, the deposits depending on the stages of
payments will be refunded along with interest which shall be
calculated on the basis of saving account rate of interest.
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SITE PLAN OF BULK SALE PLOT NO. 4/B.S.-05
AT SIDDHARTH VIHAR YOJNA, GHAZIABAD.

NAME OF ALLOTEE :- M/S PRATEEK REALTEORS INDIA PVT. LTD.
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If the Lessee commits any act of omission on the demised premises
resulting in nuisance, it shall be lawful for the Board to ask the
Lessee to remove the nuisance within a reasonable period failing
which the Board shall itself get the nuisance removed at the
Lessee's cost and charge damages from the Lessee during the
period of submission of nuisance.

Any dispute between the Board and Lessee shall be subject to the
territorial jurisdiction of the Civil Courts having jurisdiction over
District Lucknow or the Courts designated by the Hon'ble High Court
of Judicature at Allahabad.

The Lease Deed / allotment will be governed by the provisions of
the* Rules and regulations of UPAVP or directions Issued,

The Board will monitor the implementation of the project.
Applicants who do not have a firm commitment to implement the
project within the time limits prescribed are advised not to avall the
allotment,

The lease shall be liable to pay all taxes/charges livable from time to
time by UPAVP or any other Board duly empowered Dy them i« levy
the tax/charges.

Dwelling units flats shall be used for residential purpose only. In
case of default, render the allotment/lease liable for canceliation
and the Allottee/Lessee will not be paid any compensation thereof,

Other buildings earmarked for community facilities can not be used
for purposes other than community requirements.

The Lessee shall not be allowed to assign or change his role,
otherwise the lease shall be cancelled and entire money deposited

shall be forfeited.
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12. The Board in larger public interest may take back the possession by
making payment at the prevailing rate.

13. In case the Board is not able to give possession of the land in any
circumstances, deposited money will be refunded to the allottee
with simple interest, the rate, of which shall be saving accent
interest rate.

DETAIL OF PROPERTY

Boundaries of the Property ulk Sale Property No-4/B.S.-05
Area 57350.828 Sgm
North:  Plot No-4/B.S.-04° %)/ North : As Per
South: Ganga water Treatment Plant South : Site
East : 75.00M. Wide Road East : Plan
West: Plot No. 4/B.S.-01 West :  Attached
Witness No-1 lessor on behalf of U.P. Avas

Evam Vikas Parishad

1 Signature : K‘ P
2 Name b}/
3 Address

Witness No-2 ]
1 Signatur (Deputy H‘%;ﬁ(ng_:(;ommissjgn’e",'r [P
2 Name On Behalf of Housing;Eammissioner
3 Address
Witness No-1
1 Signature < a QDALY Lessee on behalf of Company
2 Name (paol € B e
AV AW
3 Address uaB\NIONEL Lo
Witness No-2 m“ For Prateck Realters India Pyt Litd.
1 Signature % : Q
Name NHDEEM CHAVHAN (Signature)

2
3 Address Yy 812, SpasTr) NpGAIL
MeeRUT
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State Level Env;mnmem Impact Assessment Authority, Utﬁaﬁ?CN desh T

Directorate of Environment, UR.
Vineet Khand-1, Gomti Nagar, Lucknow - 226 610
Phone61-522-2300 541, Fax:91-522-2300 543
B-mail : decupke@yahoo.com

Website : www.seiaaup.in, www.seiaaup.com

Annexure-3

Mr, Rajesh Agarwal,

Assistant Vice President (Projects & Planning),
Prateck Pro-Menage, A-42,

Scetor, 67, Noida, ULP. 201301

Ret. No.b o2 78 Prayva/SEAC/2280/2014/AD(VB)

Sub: Environmental Clearance for Group Housing Projeet “Prateck Grand Citv” at Plot
No. 04/B.5-1& 3, Siddharth Vihar, Ghaziabad, U.P. by M/s Prateek Realtors India
Pvi. Lad.

Dear Sir.

Date: [ / November, 2014

Please refer to vyour letter received in this office dated 05/05/2014, 27/08/2014,
(01102014 and 14/10/2014 addressed to the Director. Environment & Secretary, SEIAA, Dr.
Bhim Rao Ambedkar Paryavaran Parisar, Vineet Khand-1, Gomti Nagar. Lucknow on the
subiect as above

A presvntation was made by the project proponent with their Consultant M/s Perfact Enviro
Soiutions Pyt Lid, before the State Level Lxpert Appraisal Committee meeting dated
20102014 and the committee was given 1o understand that:-

1. The environmental clearance is sought tor Group Housing Project ~Grand Cioy”

No-04'13S-1& 5. Sidharth Vihar. Ghaziabad, U.P. M/s Prateck Realtors
2. Arca details of the projeet is as {ollows:

at Plot

India Pvilad

e isien | TR TR T

Plot L 134916 sqm
Liro 34220.6 sqm
it verage (Achieved) 47350 sgm :
S 25 380963.913 sqm
wsatory FAR (0.28%) 43776.590 sqm
‘N R 31227.19 sqm
Baset ment 271209.84 sgm ﬁ
Built-up Area (FAR + Non FAR + Basement 1001147.74 sqm

AT Ca

Fotal Green Area (34, 3(’0) )

| 5326734 sqm

Jotal Upt, n & lxohtd Area

54298.66 sqm

| Nooof Duclling units B 7148 =

Nooofbwy T [ 71s o
Noool LIG Units T e |
' No. ol blocks - "I""d'“mf‘iﬁ_s;idential 9”
CEWS

%_r—;__‘\;'fcdicai Facility

Commercial facility

| Educational Facility

| Community
| Area’/Common facilities
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P et . police station bk 5
imum No. of Floors Residential Block |2B+25+29 |
Educational Facility | B+G+6

Block

Medical Facility Block B+G+3 o

Commercial Block G+l |

EWS Block S+14 =

- Community Block

LG+l

| Police Station-

| Gt

i 9

evel of Basement

,,,,,

Maximum Height

1 103.65 m

D detal

Is of the project is as follows:

3. Area break
F/

{sgm)

Non FAR |
(sgm)

CArea

Basement

“Built—up | No.of  Maximum " Height |

area (sqm)  blocks

- No. of

L (m) |

‘ [ (sqm) : floors
el 6120786 | 76180.19- | 2585084 | HEVEAR 39+ | 2B+28 | 103.65 |
= e é (EWS) | +29 | m
| Medical 3600 | 720 158935 | 5909.35 2 B+G+3 | 105 |
| Facility :
Commercial | 6487.11 = - 6487.11 3 G+ L33 :_

, Area
| 21600 4320, [1115.00 |37035.09 |2 B+G+6 | 21

L B ducational

s
CHy

Avea’
Common

3 atz';"xnnz;'z”{{; 1 4145 % = - 4145 2 F G+ 35 i
it i o ; et =

| 800 - ! - | 800 L1 | G+l 135

TTeaBTI0 | 8122719 | 271209.84 | 100114774 50 |

sgqm

. Sqm

S sgm

- sgm

L 103.65

4. Population details of the project are as follows:

Unit
population

Residential

TResidents D.U.(7148 Units)

Residents EWS ( 715 units)

3575

Residents LIG (715 units)

pIjlniva

1430

40745

Total Residents

Staft

300

Visttors

4000

Medical Facility (assuming |

| total 80 bedded)

In - Patients

80

H

500

230

- Education tactlity

statt

400

students

1600

visifors

10

Community & other

tacilities

stafl

300

iy
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¥.0 oy Group Housing Profect “Prateeh Grand City” at Plot No. U4/B.S-1&3, Siddharth Vihar G

Total population

| visitors 2700
| Commercial statt 250
visitors 800 - |

52025

3.

Salient features of the project are as follows:

' Total Power Load

21090 KVA (Uttar Pradesh Power Corporation Limited)

| No. of D.Q, Sets

6 x 2000 KVA

arking

f Rain water Harvesting Pits

38 No

9880 ECS

6. Water requirement of the project is as follows:
8. | Population Factor in LPCD | Requirement in KLD | Waste Water In
No. Kld
1. Domestic . '
| Resident 40745 86 3504
In patient 80 320 26
OPD patient 500 5 8
Staff 1300 45 68
Students 1600 45 72
- Visitor 7600 15 115
I Total | ' 3793 3262
Domestic-2655 Domestic-2124
; jig Flushing -1138 Flushing- 1138
| Mise. 40 32
| Make up water 10 ]
for swimming
. pool
4. | DG cooling 54 5
5. i Laboratory 10 8
(> Horticulture 33 0
- Total 2638 3960 KLD 3307 KLD
i Total water requirement 3960 KLD

- Source

Municipal supply

- Total fresh water requirement

2675 KLD

| Total waste water discharge

3307 KLD

- Total STP Capacity

3970 KLD

[reated water usage

3134 KLD

2 Sewage |reatment Plant of 1530 KLD and 2440 KLD will be installed in which treatment of

. total waste water will be divided. =
«  STP of 1530 KLD will treat 1274 KLD waste water and water requirement in this case will be
1508 KLD. , ,_
« Simitarly the STP of2440 KLD will treat 2033 KLD of waste water. The water requirement in this
case will he 2452 KLD.
7. Waste generation details of the project are as follows:

Typeof |

1

Colors of |

Category |

Disposal Method

\ Total Waste |
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Kg) |
; 4
‘Organics | Green Bio The waste shall be treated in organic | 14011
, § Degradable | waste converter and converted 10 |
| manure
" Recyclable | Blue . Recyclable Recycler 60053 |
ems : )
" Total | : 20015 |
- Hazardous Waste y : i
- Used Ol Black with | Hazardous | Waste is being collected in leak proof | 3 Itv'd ﬂ
| Label . Waste containers at isolated place and then it |
| i will be given o approve vender of |
‘ L CPCB as per Hazardous Wastes i
’ {Managemem‘iHandHng;’"ﬁansboundry
5 | Movement) Rules. 2008 and amended | g
: e il date. |
EWaste |
E- Waste Black with Hazardous It is being given to approved vender of 1 5=7 kg

| Label Waste SPCB as per E-Wastes (Management month
and Handling) Rules, 2011 and came

in to effect from 01-05-2012

- Bio Medical Waste

“Biomedical | Black with | Hazardous | It will be given 1o approve vendor of | 20 ke/d
| Waste | Label - Waste L CPCB as per Biomedical waste

£

i

he
{

a.

i

5.

~

L8 ]

4

! % (management & handling) rules. 1998 |

" notified by MoEF _under EPA, 1936

he project proposals are covered under category 8"b" of EIA Notification. 2006.

Based on the recommendations of the State Level Expert Appraisal Committee Meeting
cld on 2171072014 the State Level Environment Impact Assessment Authority in its Meeting
Id on 3071072014 has decided to grant the Environmental Clearance to the project subject the
ollowing specific and general conditions:-

specific Conditions:

Install online water quality monitoring devices with reeycled water line along with flow
measuring device.

Project falling with in 10 Km, area of Wild Life Sanctuary is to obtain a clearance from
National Board for Wild Life (NBWL) even if the eco-sensitive zone is not earmarked

For the treatment for total sewage, a full-fledged STP is to be provided with 20% more
capacity than waste water generated during operation phase.100% waste water is to be
treated in captive STP conforming to prescribed standards of receiving body for
designated use. Monitoring of STP to be done daily till its stabilization.

Dedicated power supply for STPs is to be ensured during operation. Sludge pf STP is o
be used in house as manure and surplus manure should be managed by giving to end
USers.

Plan for organic waste showing technical details is to be submitted within three months
with final disposal of manure.

Approved layout plan/all building plans to be submitted within 03 months from issuance
of the Environmental Clearance.

Page 4 of 10
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A CSR Plan should be prepared and details submitted.

Provision of play school/convenient shops, community hall as per population.

Provision for 100% solar energy on all roads and public places.

Use of reflecting paints on top floor and all side walls.

Isolated place for Municipal Solid Waste handling and the disposal shall be provided.
EDs should be used in all common areas and corridors. Solar light is to be provided in
he open areas with 30% of them may be with dual power.

Yarking guideline as per Greater Noida authority should be followed.

All entry/exit point should be bell mouth shaped.

To discharge excess treated waste water into public drainage system permission from the
competent authority to be taken prior to any discharge.

All internal roads should not be less than 12 m wide.

H0D %% provision of Rain Water Harvesting is to be made. RWH shall be initially done
only from the roof top. RWH from green and other open areas shall be done only after
permission from CGWRB.

Height of the stack should be provided as discussed based on combined DG sets capacity
and be 6mt higher than the tallest building.

Post project monitoring for air, water (surface+ ground), Stack noise of D.G. sets, STP to
be carried out as CPCB Guidelines.

Efforts shall be made to declare no parking zone along the outer periphery of the
township and suitably a dense green belt should be developed in this area. )
Wheel wash arrangement is to be made at exit point during construction phase.

Creche 1o be provided during the construction/operation phase.

Provision of separate room for senior citizen with proper amenities.

Parking for'disabled persons should be explored,

Protection shall be provided on the windows of the high rise flats for security of residents.
Criteria/ norms provided by competent Authority regarding the seismic zone be followed

I
I
|

for construction work,
Dual plumbing should be adopted,
Unless and until all the environmental issues are sorted out the occupancy will be

I
restricied and would be only allowed after achieving the Permission from the competent
authority.
The project proponent shall ensure that the project site does not attract/infringe any buffer
zone of no activity identified/declared under faw,
Ground water should not be extracted for the purpose of construction or otherwise. In
case ol default the Environmental Clearance will deem to be cancelled, ;
sprinkler to be used for curing and quenching and ready mix concrete may be used for
construction,
Cement Bags should be used for road making.
0% of houses of LIG/EWS is 1o be provided as per U.P government order dhd building
byvlaws,
Possibilities of use of treated waste water for irrigation purposes should he explored.
No fresh water will be used for irrigation purpose. Fresh Water will only used for
drinking. bathing etc.
Decision made in any litigation pending in the Courts of Law shall be binding on project
proponent.
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Technical details regarding organic waste disposal and managemem of organic marwrc
will be submitted in 3 month. h I
Project Proposal should be free plastic zone. Cement Bags and plastic waste should be
used for road making. '
For any water extraction to meet water requirement, necessary permission from CGWB
will be taken.
Zero discharge will be practiced.
Any appeal against this environmental clearance shall lie with the National Green
Iribunal. if preferred. within a period of 30 days as prescribed under %mmsn 11 of the
National Environment Appellate Authority Act. 1997,
Alr quality online monitoring station is to be fixed and data is to be tmnsim”l to U.P
pollution board and directorate of environment.

General Conditions:

L

It shall be ensured that all standards related to ambient environmental quality and the

emission/etiluent standards as prescribed by the MoEF are strictly complied with.

[t shall be ensured that obtain the no objection certificate from the U-P pollution controt

board before start of construction.

[t shall be ensured that no construction work or preparation of land by the project

management except for securing the land is started on the project or the activity without

the prior environmental clearance.

The proposed land use shall be in accordance to the pre%cribed land use. A land use

certificate issued by the competent Authority shall be obtained in this regards.

All rees felling in the project area shall be as permitted by the forest department under the

prescribed rules. Suitable clearance in this regard shall be obtained from the competent

Authority.

Im ; ;‘&e:t of drainage pattern on environment should be provided.

Surface hvdrology and water regime of the project area within 10 km should be provided.
A mmi le plan for providing shelter. light and fuel. water and waste disposal for

construction labour during the construction phase shall be provided along with the number

of proposed workers.

Measures shall be undertaken to recycle and reuse treated effluents for horticulture and

plamation. A suitable plan for waste water recycling shall be submitted.

Obtain proper permission from competent authorities regarding enhanced traffic during

and due to construction and operation of project.

Obtain necessary clearances from the competent Authority on the abstraction and use of

ground water during the construction and operation phases.

Hazardous/inflammable/Explosive materials likely to be stored during the construction and

operation phases shall be as per standard procedure as prescribed under law, Necessary

clearances in this regards shall be obtained.

Solid wastes shall be suitably segregated and disposed. A separate and isolated municipal
vaste collection center should be provided. Necessary plans should be submitted in this

regards,

\;ﬂwi le rainwater harvesting systems as per designs of groundwater department shall be
installed. Complete proposals in this regard should be submitted.

The emissions and cffluents ete. from machines, Instruments and transport during

construction and operation phases should be according to the prescribed standards.

Necessary plans in this regard shall be submitted.

Page 6 of 10
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Water sprinklers and other dust control measures should be undertaken to take care of dust

generated during the construction and operation phases. Necessary plans in this regard
shall be submitted,

Suitable noise abatement measures shall be adopled during the construction and operation

phases in order to ensure that the noise emissions do not violate the prescribed ambient

noise standards. Necessary plans in this regard shall be submitted.

‘\c;m rate stock piles shall be maintained for excavated top soil and the top soil should be

wilized for preparation of green belt.

Sewage effluents shall be Rapt separate from rain water collection and storage system and

separately disposed. Other effluents should not be allowed to mix with domestic effluents.

Hazardous/Solid wastes generated during construction and operation phases should be
disposed oft as prescribed under law., Necessary clearances in this regard shall be obtained.
Alternate technologies for solid waste disposals (like vermin-culture ete. ) should be used

in consultation with expert organizations.

No wetland should be infringed during construction and operation phases. Any wetland
coming in the project area should be suitably rejuvenated and conserved.

Pavements shall be so constructed as to allow infiltration of surface run-off of rain water.

Fully impermeable pavements shall not be constructed. Construction of " pavements around

trees shall be as per scientifically accepted principles in order to provide suitable watering,

acration and nutrition to the tree.

The Green building Concept suggested by Indian Green Building Council. which is a part

of Cll-Godrej GBC. shall be studied and followed as for as possible.

Compliance with the safety procedures. norms and guidelines as outlined in National
Builc i ng Code 2003 shall be compulsorily ensured.

Ensure usage of dual flush systems for flush cisterns and explore options to use sensor

based Iixtures, waterless urinals and other water saving techniques.

Explore options for use of dual pipe plumbing for use of water with different qualities such

as municipal supply oly. recycled water, ground water ete.

Ensure use of measures for reducing water demand for landscaping and using xeriscaping,
efficient irrigation equipments & controlled w atering systems.

Make suitable provisions for using solar energy as alternative source of energy. -Solar

energy application should be incorporated for illumination of common areas, lighting for

gardens and street lighting in addition to p;ousmn for solar water heating. Present a
detailed report showing how much percentage of backup power for institution can he

pxmuicd through solar energy so that use and polluting effects of DG sets can be
minimized.

Make separate provision for segregation. collection. transport and disposal of e-waste.

Fducate citizens and other stake-holders by putting up hoardings at different places to

create environmental awareness.

Iraflic congestion near the entry and exit points from the roads adjoining the proposed

project site must be avoided. Parking should be fully internalized and no public space -

should be utilized.

Prepare and present disaster management plan.

A report on the energy conservation measures confirming to energy conservation norms
finalize by Bureau of Energy efficiency should be prepared incorporating details about
building materials and tec hnology. R & U Factors etc.
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£ .0, for Group Housing Proiect “Peateeh Grand CHy af Plot No., 04/8.5- 183, Si

35, Flv ash should be used as building material in the construction as per the provision of ily
ash notification of September. 1999 and amended as on August, 2003 {The above
condition is applicable only if the project lies within 100 km of Thermal Power Station).

36. The DG sets to be used during construction phase should use low sulphur diesel type and

should conform to E.P. rules prescribed for air and noise emission standards.

37, Alternate technologies to Chlorination (for disinfection of waste water) including methods
like Ultra Violet radiation, Ozonation etc. shall be examined and a report submitted with
justificat on for selected technology.

38. The gycen belt design along the penphx.,r\ of the plot shall achieve attenuation factor
conforming o the day and night noise standards prescribed for residential land use. The
open 3}3.1@% inside the plot should be suitably landscaped and covered with vegetation of
indigenous variety.

39. The construction of the building and the consequent increased traffic load should be such

that the micro climate of the area is not adversely ai fected.

40, The building should be designed so as to take sufficient safeguards regarding seismic zone

sensiivity.

41 Hw‘\ rise buildings should obtin clearance from aviation department of concerned
aut §mz 1},

42 Suitable measures shall be taken to restrain the development of small commercial activities
or \‘mm% in the vicinity of the complex. All commercial activities should be restricted to
special areas earmarked for the purpose.

430 It 1s sugge s{cd that literacy program for weaker sections of society/women/adults

Pengen

(including domestic help) and under privileged children could be provided in a formal

way.

44, The use of (Z‘nmpam Fluorescent lamps should be encouraged. A management plan for the

=§'c disposal of used/damaged CFLs should be submitted.

shall be ensured that all Street and park lighting is solar powered. 50% of the same may
be provided with dual (solar/electrical) alternatives.

46. Solar water heater shall be installed to the maximum possible capacity. Plans may be
drawn up accordingly ad submitted with justification.

47 Treated effluents shall be maximally reused to aim for zero discharge. Where ever not

possible, a detailed management plan for disposal should be provided with quantities and
guality of waste water.

48. The treated effluents should normaily not be discharged into public sewers with terminal
treatment facilities as they adversely affect the hydraulic capcmi\, of STP. If unable,
necessary pezml\\mn from authorities should be taken. :

49 Construction activities including movements of vehicles should be so managed so that no
disturbance is caused to nearby residents.

50. All necessary statutory clearances should be obtained and submitted before start of any
construction activity and if this condition is violated the clearance. if and when given, shall
be automatically deemed to have been cancelled.

S1. Parking areas should be in accordance with the norms of MOEF, Governrfient of India.

Plass may be drawn up accordingly and submitted.

The lecation of the STP should be such that it is away from human habilitation and does

not cause problem ot odor. Odorless technology options should be examined and a report
submitted.

r‘\

At
{2
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33, The Environment Management plan should also include the break up costs on various
activities and the management issues also so that the residents also participate in the
implementation of the environment management plan,

4. Detailed plans for safe disposal of STP sludge shall be provided along with ultimate
disposal location. quantitative estimates and measures proposed.

53. Status of the project as on date shall be submitted along with photographs from North,

South. West and Fast side facing camera and adjoining areas should be provided.

36. Specific location along with dimensions with reference to STP. Parking, Open areas and
Green belt ete. should be provided on the lavout plan.

37. The DG sets shall be so installed so as to conform to prescribed stack heights and

regulations and also to the noise standards as prescribed. Details should be submitted.

58, L-Waste Management should be done as per MoEF guidelines. '

39, Llecrical waste should be segregated and disposed suitably as not to impose
Environmental Risk.

60. The use of suitably processed plastic waste in the construction of roads should be
considered.

01 Displaced persons shall be suitably rehabilitated as per preseribed norms.

62. Dispensary for first aid shall be provided.

63. Safe disposal arrangement of used toiletries items in Hotels should be ensured. Toiletries
items could be given complementary to guests, adopting suitable measures.

64, Diesel generating set stacks should be monitored for CO and HC.

65, Ground Water downstream of Rain Water Harvesting pit nearest to STP should be
monitored for bacterial contamination. Necessary Hand Pumps should be provided for

sampling. The monitoring is to be done both in pre and POSL MONSOON. $E4suns.
60, The green belt shall consist of 50% trees, 25% shrubs and 25% grass as per MoEF norms.
67. A Separate electric meter shall be provided to monitor consumption of energy for the

operation of sewage effluent treatment in tanks.

O8. An energy audit should be annually carried out during the operational phase and submitted
1o the authority, : . .

69. Project proponents shall endeavor to obtain ISO: 14001certification. All general and
specific conditions mentioned under this environmental clearance should be included in
the environmental manual to be prepared for the certification purposes and compliance.

70. Appropriate safety measures should be made for accidental fire.

i. Smoke meters should be installed as warning measures for accidental fires.

72. Project falling with in 10 Km. area of Wild Life Sanctuary is to obtain a clearance from
National Board Wild Life (NBWL) even if the eco- sensitive zone is not earmarked.

Phis Environmental Clearance is subject to ownership of the site by the project
proponents in confirmation with approved Master Plan for Ghaziabad. In case of violation, it
would not be effective and would automatically be stand cancelled.

You are also directed 1o ensure that the proposed site is not a part of any no-
development zone as required/preseribed/identified under law. In case of vidlation, this
permiission shall automatically deem 1o be cancelled. Also. in the event of any dispute on
ownership or land use of the proposed site, this clearance shall automatically deemed to be
cancelled,

he project proponent will have to submit approved plans and proposals Encorporating;
the conditions specified in the Environmental Clearance within 03 months of issue of the
clearance. The SEIAA/MoEF reserves the right to revoke the environmental clearance, if
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’

conditions stipulated are not implemented to the satisfaction of SEIAA/MoEF. SEIAA may
impose additional environmental conditions or modify the existing ones, if necessary.
Necessary statutory clearances should be obtained and submitted before start of any
construction activity, :

I'hese stipulations would be enforced among others under the provisions of Water
(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution)
Act. 1981, the Environment (Protection) Act, 1986, the Public Liability (Insurance) Act, 1991
and EIA Notification, 2006 ineluding the amendments and rules made thereafter.

Fhis is to request vou to take further necessary action in the matter as per provision of
Gazete Notification No. S.0. 1533(E) dated 14.9.2006. as amended and send half vearly
compliance reports in respect of the stipulated prior environmental clearance terms and
conditions in hard and soft copies to the SEIAA. U.P. on |* June and 1™ December of each

calendar vear.
(J. 8. Yadav)

Member Secretary, SEIAA

150 S5, [ WOR - aya/SEAC/2280/2014/AD(VB) Dated
Copy wath enclosure for Information and necessary action to:

The Principal Secretary, Department of Environment, Govt. of Utlar Pradesh, Lucknow..
2. Dr. P.L. Ahuja Rai, Advisor. 1A Division, Ministry of Environment & Forests. Govt. of
India. Indira Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi-110003.

3. Chief Conservator, Regional Office. Ministry of Environment & Forests. (Central
Region). Kendriva Bhawan. 5th Floor. Sector-H, Aliganj. Lucknow.

District Magistrate. Ghaziabad. U.P.

The Member Secretary, U.P. Pollution Conirol Board. TC-12V, Vibhuti Khand. Gomti
Nagar. Lucknow.

6. Deputy Director. Regional office. Meerut. Directorate of Environment.

Copy o Web Master/ guard file,

fe
i

LA :.5.,.,

(Dr. RK. Sardana)
Secretary, SEAC/
Director (I/C), Environment
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— Annexure-5

UPPCB
\‘W UTTAR PRADESH POLLUTION CONTROL BOARD
"-‘4?%“%[‘\& Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

ITT

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com
CONSENT ORDER

Ref No. - Dated : 12/02/2021
111475/UPPCB/Ghaziabad(UPPCBRO)/CTO/wat
er/GHAZIABAD/2020
To,

Shri RAJESH KUMAR AGARWAL

M/s M/s PRATEEK REALTORS INDIA PVT. LTD.

Prateek Grand City (Group Housing Project) at Plot No. 04/B.S-15, Siddharth Vihar, Ghaziabad,
U.P ,GHAZIABAD,201301

GHAZIABAD

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. M/s PRATEEK REALTORS INDIA PVT.

LTD.
Reference Application No :10214510 Dated :12/02/2021
1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of

Pollution) Act,1974 as amended (here in after referred as the act ) M/s. M/s PRATEEK REALTORS
INDIA PVT. LTD. is hereby authorized by the board for discharge of their industrial effluent
generated through ETP for irrigation/river through drain and disposal of domestic effluent through
septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence
to their foresaid application .

2. This consent is valid for the period from 01/01/2021 to 31/12/2022 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

For and on behalf of U.P. Pollution Control Board
CEO-1

Enclosed : As above
(condition of consent):

Copy to:  Regional Officer, UPPCB, Ghaziabad.

CEO-1
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.M/s PRATEEK REALTORS INDIA PVT. LTD. vide

Consent Order No. 10214510/ Water Dated : 12/02/2021
CONDITIONS OF CONSENT

1. This consent is valid only for the approved production capacity of Group Housing Project cum
commercial complex.
2. The quantity of maximum daily effluent discharge should not be more than the following :
Effluent Discharge Details
S.No Kind of Effulant Maximum daily Treatment facility and
discharge,KL/day discharge point
1 Domestic 900 KLD STP
3. Arrangement should be made for collection of water used in process and domestic effluent

separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard
1 Total Suspended Solids As per EP Act 1986
2 BOD As per EP Act 1986
3 COD As per EP Act 1986
4 Oil & Grease As per EP Act 1986
5 Quantity of Discharge 900 KLD
4(b). The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .
Industrial Effulant
S.No Parameter Standard
S. Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from

washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory .

6. The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .
7. The method for collecting industrial and domestic effluent and its analysis should be as per legal

Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

8. The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

9. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:



79

1. Unit shall comply with Uttar Pradesh Groundwater (Management and Regulation) Act 2019.

2. The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

3. The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with
the provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement)
Amendment Rules, 2016 and The Solid Waste Management Rules, 2016

4. The treated effluent/sewage shall be used for irrigation purposes as much as possible. The
guidelines developed by the CPCB for the utilization of treated effluent for the irrigation purposes is
available at the URL http://cpcb.nic.in/NGT/Guidelines-UTE-Irrigation.pdf

5. The Unit shall comply with the provisions of notification dt.07-10-2016 of Ministry of Water
Resources, River Development and Ganga Conservation, GOI.

6. The Unit shall submit the point wise compliance report of the CTO issued by the Board for the
year 2019 and the audited balance sheet for the current year and the details of fees deposited during
last three years within a month failing which consent would be deemed void.

7. At the site a display board size 4x6 feet shall be installed to display the provisions of Construction
and Demolition Rules 2016.

8. The Unit shall ensure proper operation and maintenance of Sewage Treatment Plant. Also
independent flow meters, logbook and electric meter should be installed for Sewage treatment plant.
9. The Unit should be operated in such a way so that there is no adverse impact on public and
environment.

10. The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For
green belt at least 8 feet height plants should be planted which shall be properly protected as proper
irrigation and maneuvering arrangements shall be made. For the development of the green belt the
guidelines issued vide Board office order no. H10405/220/2018/02 Dt. 16 02-2018 shall be
complied.

11. This consent is valid only for products and quantity mentioned above. The Unit shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which
consent would be deemed void.

12. The Unit shall submit quarterly monitoring reports of treated effluent from a certified / approved
laboratory under E.P. Act 1986

13. The Unit will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB server. The unit shall maintain strict supervision on fluctuations in operating parameters with
respect to each treatment unit of the Effluent treatment plant.

14. If the CPCB or UPPCB issues the Closure order against the Unit this consent order stands
automatically suspended for that period.

15. The Unit shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High
Court, Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time.

16. Tt is to inform you that process to forfeit Rs. 2 lac from the Bank Guarantee submitted by the unit at the
time of CTE has been initiated for violation of CTE condition regarding establishment & operation of 3
RMC plants at site without valid CTO from Board.

Issued with the permission of competent authority .
For and on behalf of U.P. Pollution Control Board .

CEO-1


http://cpcb.nic.in/NGT/Guidelines-UTE-Irrigation.pdf

UPPCB

N‘.ﬁ-\.\/v‘/i UTTAR PRADESH POLLUTION CONTROL BOARD

‘*%%“%& Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
VT
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

CONSENT ORDER

Ref No. - Dated : 12/02/2021
111473/UPPCB/Ghaziabad(UPPCBRO)/CTO/air/ GHAZIABAD/2020

To,
Shri RAJESH KUMAR AGARWAL
M/s M/s PRATEEK REALTORS INDIA PVT. LTD.

Prateek Grand City (Group Housing Project) at Plot No. 04/B.S-15, Siddharth Vihar, Ghaziabad,
U.P ,GHAZIABAD,201301

GHAZIABAD

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. M/s PRATEEK REALTORS INDIA PVT. LTD.

Reference Application No. 10214323 Dated : 12/02/2021

L With reference to the application for consent for emission of air pollutants from the plant of M/s M/s
PRATEEK REALTORS INDIA PVT. LTD.. under Air Act 1981. It is being authorised for said
emissions, as per the standards, in environment, by the Board as per enclosed conditions .

2 This consent is valid for the period from 01/01/2021 to 31/12/2022 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.
This consent is being issued with the permission of competent authority . VIVEK

ROY ouiiosso
For and on behalf of U.P. Pollution Control Board

CEO-1

Enclosed : As above
(condition of consent):

VIVEK e
Copy to:  Regional Officer, UPPCB, Ghaziabad. ROY #m:

13:04:22 +05'30'

CEO-1


mailto:info@uppcb.com
http://www.uppcb.com/

3(c) The emissions by various stacks into the environment should be as per the norms of the Board .

U.P. Pollution Control Board

Dated : 12/02/2021
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Group Housing Project cum
commercial complex.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3(a) The maximum rate of emission of flue gas should not be more than the emission norms for the stacks.
3(b) Air Pollution Source Details.

Air Pollution Source Details

S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source

1 12 DG Sets HSD Sulphur As per EP Act
(3x500, Dioxide 1986
5x630, 1x750,
2x1250,
1x160) KVA

Emission Quality Details Detail
S.No Stack No Parameter Standard
1 1 Sulphur Dioxide As per EP Act 1986

Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClJor otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/MOEF
& CCJor otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:
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1. The Unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

2. The Unit shall dispose the hazardous waste through authorized recyclers/TSDF and comply with
the provisions of Hazardous and Other Wastes (Management and Trans-boundary Movement)
Amendment Rules, 2016 and The Solid Waste Management Rules, 2016

3. The Unit shall submit the point wise compliance report of the conditions imposed in the CTO
issued by the Board for the year 2019 and the audited balance sheet for the current year and the
details of fees deposited within a month failing which consent would be deemed void.

4. At the Unit site a display board size 4x6 feet shall be installed to display the provisions of
Construction and Demolition Rules 2016.

5. This consent is only valid for no emission source.Project shall obtain CTE before installing any
source of emission i.e. DG Sets etc.

6. The Unit shall develop proper green belt and rain water harvesting system as per guidelines. For
green belt at least 8 feet height plants should be planted which shall be properly protected as proper
irrigation and maneuvering arrangements shall be made. For the development of the green belt the
guidelines issued vide Board office order no. H10405/220/2018/02 Dt. 16-02-2018 shall be
complied.

7. This consent is valid only for products and quantity mentioned above. The Unit shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which
consent would be deemed void.

8. The Unit will ensure the continuous and uninterrupted data supply from the OCEMS to the CPCB
server.

9. Ifthe CPCB or UPPCB issues the Closure order against the Unit this consent order stands
automatically suspended for that period.

10. The Unit shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High
Court, Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control
Board for protection and safe guard of environment from time to time.

11. Itis to inform you that process to forfeit Rs. 2 lac from the Bank Guarantee submitted by the
unit at the time of CTE has been initiated for violation of CTE condition regarding establishment &
operation of 3 RMC plants at site without valid CTO from Board.

: i : VIVEK s
Issued with the permission of competent authority . RO Date:
2021.02.12
13:04:30 +05'30"

For and on behalf of U.P. Pollution Control Board .

CEO-1
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M Gmall Vineet Kumar <vineet.legal@gmail.com>

Advance Service Reply on behalf of Respondent No. 6 i.e. M/s Prateek Realtor
India Private Ltd. titled as Sanjeev Kumar Vs. Uttar Pradesh Pollution Control
Board & Ors. OA No. 884/2022 in NGT

1 message

Vineet Kumar <vineet.legal@gmail.com> Mon, Mar 27, 2023 at 4:19 PM
To: harshvardhansinghrajawat182@gmail.com

Please find attached herewith the Advance copy of the Service Reply on
behalf of Respondent No. 6 i.e. M/s Prateek Realtor India
Private Ltd. titled as Sanjeev Kumar Vs. Uttar Pradesh Pollution
Control Board & Ors. OA No. 884/2022 in NGT.

Thanks & Regards,

VINEET KUMAR,
M/s VICTORY ASSOCIATES
ADVOCATES, SOLICITORS & LEGAL CONSULTANTS

19 Raj Niwas Mary, Civil Lines,
Delhi 110054
+91-9810815307, +91-9953415307

Disclaimer

"This electronic mail message and any file sent with it are intended solely for the named recipients and may contain
confidential and proprietary business information of VICTORY ASSOCIATES and its affiliates. The recipient should
check this email and any attachments for the presence of viruses. The law firm accepts no liability for any damage
caused by any virus transmitted by this email. If you are not a named recipient, please notify the sender immediately
and delete the original message and all files sent with it. You may not disclose its content for any purpose or further

store or copy its contents in any medium.- VICTORY ASSOCIATES"

E Reply on behalf of Respondent No. 6.pdf
10556K
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